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Notes and orders.
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HOME—A, FEBRUARY 1900.

Nos. 35-36.

Amendment of the Rules for the administration of Crrmmal
Justice in the Hill Districts.

) .y ;
; 3,44

Eztract jfrom notes and orders on file of diary No. 1711 Mise. (Judicial) of 1899, regarding the
criminal “case—Chattar Sing versus Jit Ram Domai—iried by Lieutenant Kennedy while
officiating as Deputy Commaswmr, Naga Hills.

Assistant Secretary,
# * * : * ®
Tt may here be pointed out that, in order to make Rule 21 consistent with Rule 18 of the Rules* for
% the administration of justice in the Naga Hills, a correction
Pagea 7176 of the Manusl of ookl RileS:  Chould issue to the effect thatin line 7 of Rule 21 the words * of or ?
should be inserted between the words “sentences ” and “‘above.” Similar correction slip should issue

o in Rule 221 of the Rules for the administration of Jnﬂtlce in the
1 Page 86 of tho Manaal of Lol Bales o, ST BEY . T

Gobinda—24th November 1899,

C. G.-—%fh November 1899.

Quite right. Submit separately with file in which rules were considered.

25th November 1899, H. C.

-

‘Assistant Sécreta.ry (through Manual Clerk),

From this office letterf No. 64J., dated the 9th January 1890, it will be seen that the Rules for
the administration of civil and criminal justice in the hill districts were
originally framed by the Bengal Government. On Assam being

formed into a Chief Commissionership, those rules were amended by the Governor General in Council,
| and republished in the 4ssam Gazefte of the 13th June 1874. Subsequently, in the Adssam Gazette of
the 26th February 1881, the Chief Commissioner amended § the old
rules, which were afterwards republished, as amended in their present

¢ Eome, A, April 1890, Nos. 24-25,

§ File No. 24J. of 1881,

form, in the Manual of Local Rules. The omission pointed out in office notes dated the 24th November

1899 appears to be accidental. There appears to be no previous discussion on the subject.

(2) Raules having the force of law are gemerally modified|| by notifications. But the addition
which it is now proposed to make is only verbal, and, therefore, the
issue of a notification does not seem necessary. Orders are reqmred

as to whether the addition may be made by the issue of a correction
slip only,

Gobinda=—21st December 1899.
C. G.—21st December 1899.

t Pags 1 of Hume, A, Acg. 1893, Nos,
237238, !

B Manual of fules of Law.

R. K. Sen—21st December 1899.
Put up an alternative draft notification.
26th December 1899, ' H.

Q2

Assistant Secretary,

An alternative draft notification put up.
Gobinda—29th December 1899:

C. G.—29th December 1899,

Subjeet to your approval of paragraph 2 of the above note,. T put up a draft correctionslip to-

A



Secretary,
Ithmkthatweahouldlssneasadraﬁ; nohﬁestxon. -@hemleshaveﬂlefoweof law.
29th December 1899. ‘ H. C,
| Chief Commissioner, .
- The draft notification may isstie.
8rd January 1900. ' . F. J. M.
-8rd January 1900. H. J. 8. C.,

[Oisf. Commigsioner’s Notificstoin ATO 817, dgtpd the 8th J”mw in the dssam Ga,cllc %d the
i $4th Janpary, 1900.]

[To..the . Deputy. Commissioners of the Negs Hills and Khasi and. Jsintis 15.!!5.30- 1846 Misc.—209-210J., dated” -

the 17th gmutry 1,1900."]
S ‘L i -t
Becorded by—EK. D—-lsth Feb. 1900; . M De—mki&’ﬁn‘a
Esd. by—D. € N. - Pow ; i
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The 8tk S‘amlany 19QQ.

No. 81].—In exercise of the powers conferred by section § of the Scheduled Districts Act
\(XIV of 1874), the Chief Commissioner of Assam declares that the words for a term of seven

. ¥years or upwards ”’ shall he substityted for the words “ above seven years’’ in the following
“rules :
(1) Rule 21 of the Rules for thec Administration of Justice and Police in the Naga Hills

district, published under Notification No. 81, dated the 28th October 1882, in the
Assam Gazette of the 4th November 1882, Part I, pages §28-532 ; and

(2) Rule 22 of the Rules for the Administration of Justice and Police in the Jaintia Hills
and such portions of the Khasi Hills as have been constituted British territory,
published in the Assam Gasette of the 13th June 1874, pages 32-35. o

F. ]. MONAHAN,
Secretary to the Chief Commissioner of Assam.

;_ No. 36.
4 No. 1846Misc.—209-2107., dated Shillong, the 17th January 1900.
Memo. by—The Secretary to the Chief Commissioner of Assam.

Copy of Chief Commissioner’s Notification No. 81J., dated the 8th January 1900,
~ forwarded to the Deputy Commissioner, mﬁﬁ%"?— for information.



